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THE ANDHRA PRADESH PROHIBITION OF
RAGGING ACT, 1997.

ACT No. 26 OF 1997¢
[21st August, 1997,

AnAct to Prohibit Ragging in Educational
Institutions in the State of Andhra
Pradesh.

. Be it enacted by the Legislative
Assembly of the State of Andhra Pradesh
in the.Porty-eighth Year of the Republic

of India,as follows:-

1. (1) This Act may be called the Short title
Andhra Pradesh Prohibition of Ragging and
Act, 1997. . : commencemen-

*Recelved the assent of the Governor on 19th August,1997.
For Statement of the Objects and Reasons. Please see the
A.P. -Gazette Part IV-A Extraordinary duted 18th Harch,
1997 at pP-6. ' )
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Definitions.
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{2) It extends to the whole of +hse
State of Andhra Pradesh. :

(3} It shall be deemed to have cope

ig;.? force with .effect from 4th July,

2. In this Act, -unless the contexzt
otherwise requires,~

(a) 'act' includes words either spoken
or written ér signs or. sounds or gestures
or visible representations;

. (b) 'Educational Institution' means
and includes -a college, or other insti-
tution by whatever name called, carrying

" on the activity or imparting education

therein (either ,exclusively or among
other- activities); "and includes an
orphanage. or boarding home or hostel or
a4 tutorial imstitution or any other pre-
mises attached. thereto;

() ‘government' -means .the State
Govermment of Andhra Pradesh;

{d) 'notification' means the notifi-
cation published in the Andhra Pradesh
Gazette and the word ‘notified’ shall be
construed accordingly; t

(e) ‘'ragging' means doing an act

~which causes or is likely to cause insult

Or annoyance of fear or apprehension or
threat or intimidation: or outrage of
modesty “or injury to a student;

(f) 'student' means a person who is
admitted to an educational institution
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and whose name is lawfully borne on the
a“tendance reg:.ster thereol :

(g) All words and- expressions used )
but not defined in this Act shall have -1" nct 1 of
the meanings ass:.gned to -them under- thehgai

‘Andhra Pradesh Education Act, 1982 or the gentral Act

Indian Penal Code, 1860 respectively. 45 of 1860.

3. Ragging within or outside any edu- prohibition
cational institution is prohibited. of Ragging.-

4. Whoever, with the intention of Penalty for
causing ragging ‘or with the knowledge Ragging.
that he is likely by such act to cause
ragging, commits or abets ragging and
thereby, -

{i) teases or embarrasses or humiliates
a student shall be punished with impri-
sonment for a term which may extend to:.
six months or with finé which may extend-
to one thousand rupees or with both; or

{(ii) assanlts - or uses criminal force
to or criminally intimidates a student
shall be punished with imprisonment for
a term which may -exXtend to one year or
with fine which may extend to two thousand
rupees or with both; or

(1id) wrongfully restrains or wrong-
fully confines or causes hurt to a stu-
dent shall be punished with imprisonment
for a term which may extend to two years
or with .fine which may extend to five
thousand rupees or with both; or ’

{iv) causes grievous hurt tc or kidnaps

or abducts or rapes or commits unnatural

offence with a student shall be punished
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with impriscnwent for a term which may
extend to five years and with fine which
ray extend to ten tHousand. rupees; or

(v) causes death or abets suicide
shall be punished with. imprisonment for
life or with imprisomnment for a term
which-may extend to ten years and with a
fine which may extend to fifty ithousand

rupees.
Dismissal of 5. (1) A student convicted ©of an
student. offence under section 4 and pum.shecx with

’:Lrnprlsonmant for a term shall be
dismissed from the educational institution-

{(2) A student convicted ofzn1offence
under section 4 and punished with impri-
sonmant for -a ternm of more than six menths
shall not be admltted in any. other edu~
catlonal 1nst1tutlon.

aspension of 6. (l) ‘Without prejudice to' the fore-:

tudent. . going provisions, whenever any student
cemplains-of ragging to the head or manager
of -an educational institution, such head
or mapager shall inguire into or cause an
inquiry. to be made into the same forthwith
and if ‘the complaint is primafacie found
true, shall suspend the student or stu-
dents cemplained against for such per:l.od
as may be deemed necessary.

(2) The dec:.sa_on of the head or manager
-of the educational institution under sub-
section (1) shall be final.

. 7. (1) If the head or the manager of
Al zoat. an -educational institution fails or
neglecis to take action in the manner

spec:Lra.ea in sub-sectlon (l) of Secta.on 6,
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ruch person shall be deemmed to have
._betted the offence and shall be pun;shed
with the punishment provided for the
offence. )

(2) If a student commits suicide due
to or in conseguence of ragging, .thHe
. person who commits such ragging shall be
deemed- to have abetted such suicide.

' 8. The provisions of this Act shall gther lavs
be in addition to and not derogatory of not affected.
any law for the time being in force.

9. (1) The Government may by notifica- Power to make
tion, make rules. for carrying out all or rules.
any of the purposes of this Act.

(2) Every rule made under this Act.
shall immediately after it is made, be laid
before the Legislative Assembly of the
State, if it is in session and if it is
not’ in session, in the session immediately
following for a2 total per:.od of fourteen
de.ys which may- be compr:.sed in one session
or. in two successive sessions, and if,
‘before the expiration of the session in
which it is so laid or the session imme-
diately follow:l.ng the Leglslat:.ve As sembly
agrees in making any modJ_:EJ.cat:.on in the
rule or in the -annulment of the rule,.
the rule shall, from the date on .which.
the modification or annulment is notified,
have effect only in such modified form
or shall stand annulled as the case may
be so, however, that any. such modifica-
tion or annulment shall be without'preju-
dice to the wvalidity of anythlng pre-
viously done under that rule. -
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Repeal . - : : .
Onﬁmahg: . 10. The Andhra Pradesh Prohibition of'
i2 of 1997, r:gg;?gd_ Ordinance, 1587 - is  hereby

. G. BHAVANI PRASAD,
Secretary to Government,
- Leyislative Affairs & Justice,
Law Department.



